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.DELHI LEGISLATiVE E%SEHBLY sncnzrnnxar
Bulletin Part - II

(General Information .relating to Legislative
and other matters)

Thursday 8th July, 1999/ Asadha 17. 1921 (Saka)

No.44

SUB: Regardlng maintenance Jof-fthe seéiécy of the
deliberations held in various House Committees.

Hon'ble Speaker has observed that sometimes
the deliberations taking place in the meetings of the
House Committees get leaked to the print media even
before the Committee has finalised its report and
presented the same to the House. In this connection
attention of the Hon'ble members is invited to Rule
172(6) -of the Assembly Rules which reads as follows

- "Aall evidence tendered before the Committee
shall be treated as secret or confidential until
the presentation of the Report of the Committee
to the House".

Hon'ble Speaker  has, therefore, desired that
the Chairmen and members of the various House Committees
may kindly cooperate in haintaining,}the secrecy of
deliberations so as to up-hold the dighity of the House
and the sanctity of the Rule .

S.K.SHARMA
Secretary
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